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of lands i.e. Agriculture, forest and 
wastelands based on their needs. 

(ii) Stress on the use of vegetative barriers, 
appropriate tillage practices for in situ 
conservation of rain water and also water 
harvesting for re-cycling. 

(iii) Involvement of people/beneficilHies at all 
levels of the projects i.e. planning, 
implementation and post management. 

[Translation] 

Pending Cases in Consumer Courts 

'485. DR. SAKSHIJI : 
SHRI M.G. REDDY 

Will the Minister of CIVIL SUPPLIES, CONSUMER 
AFFAI~S AND PUBLIC DISTRIBUTION be pleased to 
state: 

(a) the total number of cases pending in National 
Commission and various Consumer Courts in the country 
at present, State-wise; 

(b) the total cases settled by the Commission/Courts 
during the last two years, State-wise; 

(c) the average time being taken by the Commission/ 
Courts to settle a case; 

(d) whether the Government propose to simplify the 
procedure adopted by these Commission/Courts to 
reduce the disposal time; and 

(e) if so, the details thereof? 

THE MINISTER OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION (SHRI BUTA 
SINGH) : (a) to (c). Ministry of Civil Supplies, Consumer 
Affairs and Public Distribution compiles such information 
on quarterly basis. Based on the information available 
with the Ministry, a statement has been prepared and 
is annexed. The Consumer Protection Act, 1986 and 
the rules framed thereunder provide for deciding a case 
within 3 months which does not require any Laboratory 
testing or analysis and within 5 months if it requires 
testing or analysis. The attached Statement also indicates 
the cases decided by the State Commission/District Fora 
within 90/150 days. 

(d) and (e). The Consumer Protection Act provides 
for setting up additional District Fora in a district 
depending upon the work load. However, the 
responsibility of setting up of such adc:»tional District 
Forum lies solely with the State Governments. The 
procedure under Consumer Protection Act, 1986 and 
the rules framed thereunder is already very simple. The 
complaint can be writ1en on plain paper and sent to the 
redressal forum even by post. No fee is charged for 
registering the complaint. 
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